IN THE CENTRAL AUDMINISTRATIVC Trioun AL
PHINCIPAL BENCH
NelW DELHI,

JeRe No.1964/95 Date of decisian 2,11,1938

Hon'ble Shri M.V.Krishnan, Acting Chaizman
Hon'ble Smt.Lakshmi Swuaminathan, Member (3)

Shri Malkhan 3ingh Meena
H-41, D.M.5. Colany,
New Uelhi.110008,
eoe Applicant
(By Shri R.S. Rawat, Advicacs )

Vs,

1. Union of India
through the Secratary
to the Govt.of India
Ministry of Agricultuce,
(Deptt.of AeH.Dairying)

Krigshi Bhawan,Ney Jelhi. A

2, The Genl,Manager,
DeMeS,. West Patel Nagar,
New Delhi. 110008
e Rasnondents,

ORDE R (ORAL)

(Hon'ble Shri N.v. Krishnan, Acting Chairman )

We have e ard him, The application is ag@'ﬁﬁé
the suspensicn ordsr dated 18.9.1995(Rnnexura=?)ohd09”
Counsel for the applicant states that no appeal -

p :
hes been filed because no reasgons e s hsen m@ntisnajf

>

Clif theéfﬁSZiléF suspension, We are »f the vieuw,
thatyas reason why 8AR ghould be filed before

this Tribunal, It is necessary far the applicant o
exhaust all legal remedﬁﬁbefore approacring the
Tribunal, In tnacircum,ténces, learned ciunsel for
the applicant seeks nermission to withdrau the 34

to enable him to pursue the appeal, Psrmissisn is

granted, DR is dismissed on these gonditions,

- ~

(Smt, Lakshmi Suaminéf;;n) WeVeKrishnan )
Member (J) Acting Chairman
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